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Judgement

1. This appeal has been filed by the complainant against order dated 01.08.2016
passed by Learned State Commission in Complaint No. 381 of 2014, by which
complaint was dismissed in default.

2. Brief facts of the case are that complainant filed complaint before State
Commission, which was dismissed on 01.08.2016 on account of non-appearance.
In impugned order it was further mentioned that none appeared for complainant
on 12.05.2016 also so complaint was dismissed in default.

3. Learned counsel for the appellant submitted that on 01.08.2016 complainant
appeared before State Commission after dismissal of complaint, but I do not find
any reference in the appeal and no reason has been given for non-appearance on
01.08.2016 as well on 12.05.2016 but as complaint has been dismissed in
default which was filed before two years, I deem it appropriate to allow appeal
and restore appeal, subject to cost.

4. Consequently, appeal filed by the appellant is allowed and impugned order
dated 01.08.2016 passed by learned State Commission in Complaint No. 381 of
2014 is set aside and complaint is restored at its original number subject to
depositing Rs.2,000/- as cost with Legal Aid Fund of State Commission. Learned
State Commission is directed to proceed in accordance with law.
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5. Complainant is directed to appear before State Commission on 02.12.2016.
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